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8.A. Nos, ©73/2002 with -
04 No,817 /2002
A No.794/2 02

< 322/2002

Delh\i :‘1115277%1:;‘-/ of /gugus%l 002 . -
I
Hon'bl¥ | r, Kuldip 3ingh, Member (J}

Ca 573/2002
L iasos. 1116, 1457 and 1772 of 2002 .

J.N. Pandey
33, Laxmnibzi Nzgsr, ) _
f:u ’Delhi~-110 023, «sApplicant,

Versus

1. The LUnion of Indis
Through the Secretary,
Ministrv of Urban Development, -

Nirmzn Bhavan, ' 3 2

New Delii- llO Ol_l. ' v‘”&g“ v
2. The Dirsctor General of Yorks, _ ol i

c-ntrzl Public works Department, S

1h¢m n 3n~v§n, R

Nzv: Dellyi, ' e \

. ‘b // .

::c ﬁhrl Do C.R AZ"d, . ! e

Deputy Jirector (HOLuiClltUIp)

Centr 1 Public ‘orks Department,

Shastri Bhavsan,

Nung-mbokkam, ' _

Chenn: i~ 110 Oe4, . Respondents

i

Q4 2% Lna Sl of 2002 ]

~ R
R TN

D"v} . DlV io o. -1-’ y
FP..D i.2u 3uild e, M@b
Mew “elhi. eesApplicont
. :
- Yersus ' ‘

i, The Union of Indiz
Trrough the Secret:iry, _
inistrs of Urban uLvelOpment
lirmoen 3havan, - .
New Delni-1l10 OLL, )
z. Tho Diractor General of Works,: !
Centril Fublic Works DeonrymonL,
Nirmzn Jhavan,
New w2lhi,
3. Shri X,C, Katyar

O, Dir-ctor (Hort)
"'"C‘. bouroe
Kamo L ﬁtaturk erk

New Delhi, ” . . JHespond-nts

s
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Shri R.N. Shorm:

DY. LT CLOT (ixort)

}bna$Dani,

i,F., 3haven, .

Hev velhi, . sApplicant
Versus

1, The Union of India _

Through the Secretary, : »

hiinistry of Urban Development,

Nirman, Bhgvan E
News Delhi~110 OLl, , -

5. ' The Dirsctor Yeneral of Works,
Centrgl Public Viorks Department, )
Nirman Shavean, Yy,
New Delhi, T . Respondents
| ; _ e ‘
0 332/2002 » o b
LA Nos, 816 and 1111 of 2002 ‘ ' }
Shri Sukhbeer 3ingh
Dy. Dirzctor (Horet)
ilort, Livision I,
CP.D,
‘ . S ,
‘{ersus
SAa
H e Union of IndiZ“wd
Lhrouch the Secretary’
iinistry of Urban Development
Mdirmen 3havan, —eiDie
Hew Delhi-110 Oll.
2. lhe Dirsctor “eneral of Yorks, | \
Cen-rzl Publ ic_Vorks Department,
Jdirmzn 3havan, '
Hevwr Delhi,
3. 3hri 3.C. Katyar o
Dy, Dir .ctor (Hort)
Race Course,
Kamal Atoturk Marg, . .
levr Delhi, |
4, Shri Gang: Ram =\

Dv., Dir ctor (Hort)

Dev, DivisNo,1l

PiD S0 3ulld1no, i

Nevw Delhi. S Respondents

673/2002 and OA 817/2002,

Shri K.B.S. Rajen, Counsel for the dppllContS in all the Oas.
Shri Arun Bhardwaj, counscl - for the intervenors in CA Nos,832/2002,

S /Shri HK,:. Sudan, Sr. Counsel with Dr, $.w’. Sharma and Sh, Surcencer
* Singh, Counsel for the resoonden 2S

P
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CP ilo. 175/20C2 1n Oh 832/2002

——— - S waar

/

Shri B C. Katly\r : '

5/0 Shri tiyar

Réo 273 Sector#

3ad ic “ager

New D"l-"\u.—
S eI

By Advocste Shri Arun Bhardwaj.

llo 049. .. Pet it ioner

Versus

shri Sukhbir Singh .
S/o Late Shri Durjen Singh _
R/o 3/‘02 Lalita Pork,

Lz mi Hagar, _ "
Delhi~-110 092. . . .Respondent
By Advocite Shri K.B.S. Rajen. ' | -

h . y N
(ORAL) ~

‘ e -
3y this comwon ‘order I shall be oec1d_n‘g\ four Ofb

- -ing Mo, O 3/9002, 517 /2002, 794/2002 and 832/2002.

2. Vide OA lio,073/2002 the applicant shri J.N, Pandey

U5 T..0s_@rrsl VILE orq‘;}r Gotud T.3,2002 and has been

wromot:d to offlic :-%te ss Dy. B¢ecctor, Horticulture from

Delhi to lorticulture~iyis io%,‘ , Chennaivice Shri D.C.h.
.

Simil rly f_sp'::lio At in OA No,.7 ',.4/|2(D.'2 (Sh‘ri R.K. Sherms)

g oIon transie rr2d from Hox @ iculture Div ision, Delhi to

.x’:'.\ Za d .

Horticulture Division, Bhopal zgainst the existing vacency

. 4o order Gatod 7.3,2002, applicant in OA _No.817/2002 ‘

(Gam--ram) has besn promoted to off icizte as Dy. Director

5f lorticulture in D velopment Div is ion No.ITy CPWD, Bombay

v ice Shri ML,S. Chauhan vide order dated 20.2.93 and vide orqer

d-tad 20.1C. J? 5 he hzs been’ uGdln transfor from Mumbal toy

CPD, .Delhi and ap plicent in OA 832 ;‘é@oz (Sukhbeer S ingh).

Chig chizllengzd theo tﬂanb$ rred order dated 22,3.2002 v ide

he h.s bcen tronsferred ipsm Hort. Div. I, CPWD to Hort, Div

vhiich

I,

P.iD | ~lh1 vice 5i:ri Gangaram who has been transferred to Hrt,

53

Di\.r"'-_sion, D, Kolketta. All the applicants have prayed for

Hty

qusshing of their transfer orders. %\/ :
. i
. . \/\
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CP ilo.175/2002 In OA 832/2002 -

~—ap—

——
7

Shri B.C. Katiysr - “ .
5/o shri R.S. Katiyer” : . .
R/o 273 Sector- I, - S ﬂn,

Sad ic Neger, _
New Delhi-l1l0 O49. o ‘ ..Pet it loner --=§%§;:~»

/ N
By Advocate Shri Arun Bhardwaj. . o
o 4 L —_— e et

Versus \ , W

1 /

Shri aukhbzr S inch

S/o Laze Shri Durjan Singh

R/0 3/102 Lalits Park,

Lzwvmi Magar, - : _
Delhi-110 092. . N - . .Respondent

By Advoc:tc Shri KeB,S. Rajang

d{DEﬂ (OI{AL) !
By this comwon order I shall be decid ing four OAs :
e-rins Ho, B73/2002, -7/2009 794 /2002 and 832/2002, ! :

T

(e}
[§63

2 Vide OA 0. 070/2302 the applicant Shri J.N, Panacy
g w.las.errui vice order w.t.d 7.3,2002 and-has been

oot .d to off ici:te as Dy. Director, Horticulture from }
Delhi to lorticul ture Division, GhennaivioejShri D.C.R. Azpd,
Sim il:;i‘ly aprlic nt in OA No, 704/2@}2\(3111 R.K. Sharms) '

szen transirred from Hort iculture Division, Delhi to

-4
.
[aF]
wn

Horticulture Division, Bhopal amainst the existing vacancy

vide m-de:c dated 7.3.2002, dD)lJ.cant in OA No, 817 /2002

o

(Ciaaf“re.m) has beoen oron"ot@d to officiate as Dy. Director

\

of tior t-cultur@ in D velopmenu Division No..L]I CPi{D, Bombay
v ice Szhr* M, % Chouhan v ide order dat d 20, 2 03 and vide order

20.10.19 3 he has been zgain transfer from Mumbat tor

CFWD Zg;lhl and applicant in OA 832/2(1)2 (Sukhbeer S ingh)
hzs challengad the transfsrred order dated 22,3,2002 vide wiiich
he h-s been traonsferred from Hort, Div. I, CPWD to Hort, Div. I,

P.D Delhi vice 5.ri Gangaram who has been transferrcd to Hrt.

Division, GPuD, Kolkatta, all” the applicants have prayed for
. e

quashing of tha iz transfer orders. F\J ‘ 5
! : - o -

4&1)%“-— - -"""’%
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3. All these UAs arc being contested, : ' e ; i
£
4, I have he rd tre learned counsel for the parties and - .
P
gone through the rtcords of the case,
3, "The c-se of 3hrivd. N, Fandey wss taken up as & leading case, -

v e
Shri K.B.5.Rajen, Counsel appearing for the appllc_:ants submitted

e

% are against the eyxisting guide- ;

.

that 21l these transfer K
lines for the post of AsSlsta‘nt Director/Deputy Dlirector, .
The counsel for the applica“ﬁ‘@”s'then submitted that according .
to t: -,,s policy, a tenure of 4 years in Delhi and 3 years

lowed
sutside Delhl has to ‘be’ normally[- Put all These applicants

sre nct being zl.oved to complete the tenure in Delhi and are

(48]

being sent outside. Though the order of transfer in all the
cazses show that because of the em.gencv of service these '
persons ere deing transfe *rcd outsn.de\ Delhi but the fact re'fna ins
that the vecancies are aveileble in Delhi 1tself SO these
persons should be Eccommodatedin Delhi itself,

G. Taking up the case \of S\hri J.N, Pandey, the counsel

for trhe applicant submitted that Shri Pandey was promoted from
the post of Assistent"'Director to the post\?f Deputy Director and
w.s transferrgd to Cheanaiv'ice; Shri D.C,R., Azad. Thd})gh another
VicsnNCcy was l%(ely to arise and applicant had requested by,

reo I—C—%,\-xtctlorl tnat even if his promotion is postponed for a

ﬁ:’\ﬁm

periol Of one month oF so,but he may be giiysieflon Rl LisElt

siould be sllowed to complete the normzl tenure, B/ . despite

C

tnst another person-has also rstired and another vac.ney hed

become: av:;;laole; so the appllca,nt can be adjusted in Delhi
e

itself,
7. Counsel for the respondents agreed to consider tie;
P l'l.

L. ]
recuest of the vr):)llcant Shrl Pandey. . %&w T
3. 'hT'ne cours.1l appzaring for Shri D.C.R, ézad suomlttm"%)fﬁt

, e \
since/h:s bzen transfn:.;rred to Delhi or}, compggsionaféé grounds so
! ' ® [ N
he should also be sllowed to join at Delhil b
; / ,
R\«.v
e
%
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9. ‘n reply to the above, the learned counsel apoearing

for the respondents in all the""‘ﬁ‘g'agreed that since vacencies

nay2 become zvailzble, the department will re-examine
t

the positibn end will adjust the applicants as—far as possible

b
-
£
o

in Del®™i itself,

la. accordingly, the CAs are diposed of 1th ;Andi;rection :
to the responcents to see to it that all the applicants, ]
if oo;,snble ar.: adjusted in Delhl ltself within the framex vork r
of the.,licy for the completion of thelr‘tenure ml Delhl. This L
o xércise ‘.?;ay be carried out within a period of 2 months from \
the dzte of receipt of a copy:of this order. No costs. *
d | . :\
N Inview of the sbove, CP 175/2002 in GA 832/2002 may be ]

listed on’'5.,9.200%,

#

e e T -@ﬂjp@

\ RIS U
- (Kuldip Singh)
' , Member (J)
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